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LEGISLATIVE ASSEMBLY
NATIONAL CAPITAL TERRITORY OF DELHI

REVISED LIST OF BUSINESS
Thursday, 07 August 2025 / 16 Shravan 1947 (Saka)
02.00 PM

Special Mention (Rule-280) :
The following Members to raise matters under Rule-280 with the permission of the Chair.

1. Shri Gajender Drall 6. Smt. Neelam Pahalwan

2. Shri Satish Upadhyay 7. Dr. Anil Goyal

3. Shri Kulwant Rana 8.  Shri Tarvinder Singh Marwah
4. Shri Sanjay Goyal 9. Shri Anil Jha

5. Shri Ajay Kumar Mahawar 10. Shri Sandeep Sehrawat

Discussion initiated on 05th August 2025 under Rule-271 regarding ‘Authenticity of Faansi Ghar'
inaugurated on 09 August 2022 in the Delhi Legislative Assembly premises to continue.

Calling Attention (Rule-54) :
Shri Jitender Mahajan, Hon’ble Member to call the attention of the Hon'ble Minister of Water
towards the “depletion of ground water and urgent remedial steps to be taken to overcome the

»

water crisis in Delhi”.

Adoption of Report :
Shri Mohan Singh Bisht, Hon’ble Deputy Speaker
Shri Ashok Goel
to move that “This House agrees with the First Report of Rules Committee presented to the House
on 04™ August 2025
Introduction of Bills :
Smt. Rekha Gupta, Hon’ble Chief Minister to introduce the following Bills with the leave of the
House :-
I.  The Delhi Goods and Services Tax (Amendment) Bill, 2025 (Bill No. 04 of 2025).
II.  The Delhi Goods and Services Tax (Second Amendment) Bill, 2025 (Bill No. 05 of 2025).

Discussion on Papers laid on the Table:
Discussion on the following Reports of the Comptroller and Auditor General of India laid by Smt.
Rekha Gupta, Hon’ble Chief Minister on 04 August 2025 :-

i.  Finance Accounts and Appropriation Accounts of the Government of NCT of Delhi for the
year 2023-2024.

ii.  Report of the Comptroller and Auditor General of India on ‘State Finances for the year
2023-24’ relating to the Government of NCT of Delhi for the year ended 31 March 2024
(Report No. 1 of 2025).

iii.  Report of the Comptroller and Auditor General of India on ‘Welfare of Building and other
Construction Workers’ for the year ended 31 March 2023 relating to the Government of
NCT of Delhi (Report No. 2 of 2025).

Consideration and Passing of Bill :

Discussion on ‘The Delhi School Education (Transparency in Fixation and Regulation of Fees)
Bill, 2025 (Bill No. 03 of 2025)’ introduced in the House by Shri Ashish Sood, Hon’ble Minister
of Education on 04™ August, 2025 to continue.

Shri Ashish Sood, Hon’ble Minister of Education to move that ‘The Delhi School Education
(Transparency in Fixation and Regulation of Fees) Bill, 2025 (Bill No. 03 of 2025)’ introduced in
the House on 04" August, 2025 be passed.

Short Duration Discussion (Rule-55) :

Shri Harish Khurana

Shri Abhay Verma

Shri Anil Kumar Sharma

to initiate discussion regarding ‘Alleged financial irregularities of Rs 145 crore in Jai Bheem
Mukhymantri Pratibha Vikas Yojana“.

Ranjeet Singh

07 August 2025 Secretary
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